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Christians demand national-level panel to redress ‘targeted violence

https://www.thehindu.com/news/national/christians-stage-protest-at-jantar-mantar-
against-targeted-violence/article66529073.ece

The community will send a memorandum to President Murmu, asking for remedy; U.P.,
Chattisgarh, M.P., Uttarakhand, Karnataka and Jharkhand are the worst-hit

Members of the Christian community in the national capital on February 19, staged a
protest here to draw the government, Judiciary and civil society’s attention to the “rising
incidents of crime against the community”.

The community will also be sending a memorandum to President Droupadi Murmu,
asking for a National Redressal Commission headed by a retired Supreme Court judge
to address the issues of “targeted” violence against the community.

Also read | ‘Lone wolf attacks planned in several M.P. churches, dargahs: police

The memorandum, which was signed by the community members here on Sunday, said
“continued waves of vile hate speech and targeted violence have buffeted the Christian
community in recent years, and in particular in 2022-23. The violence seems to have
reached a crescendo in January and February 2023”.

It said, that of particular concern were the States of Uttar Pradesh, Chattisgarh, Madhya
Pradesh, Uttarakhand, Karnataka and Jharkhand.

It flagged registration of malicious FIRs, non-registration of FIRs despite complaints filed
by victims, lack of CCTVs in police stations and illegal detentions as chief concerns.

Strengthen monitoring mechanisms

The memorandum sought the strengthening of human rights monitoring mechanisms,
including the National Commission for Minorities and National Human Rights
Commission, speedy closure of cases where false allegations had been leveled against
Christians and the constitution of a National Redressal Commission headed by a retired
Supreme Court judge with representation of the community in order to address the
issue.

One of the members of the community who was present at the protest in Jantar Mantar
said: “We are being accused of forcibly converting people to Christianity. Churches are
being attacked, our people are being beaten up and arrested. The community members
are living in a constant state of panic.”

Shivpal from Uttar Pradesh claimed that the State Police had been arresting people
over allegations of forced conversions.

In a press release issued, the community said that “The United Christian Forum, a
human rights groups based in New Delhi that monitors atrocities against Christians in
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India, has recorded a total of 598 incidents of violence against Christians from 21 States
till the end of December 2022”.
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K’taka BJP chief violates the Constitution he, as MP, has sworn to
defend

https://www.mangalorean.com/ktaka-bjp-chief-violates-the-constitution-he-as-mp-has-
sworn-to-defend/

K’taka BJP Chief Violates The Constitution He, As MP, Has Sworn To Defend

The controversial statement by Karnataka BJP President Nalin Kumar Kateel to send
the descendants of Tipu Sultan to the jungles is highly derogatory and negates the very
principles of citizenship provided by the Constitution of India.

Article 5 clearly states that citizenship is conferred upon all those persons who have
their domicile in the Indian territory. Kateel also said that they being devotees of Lord
Ram and Hanuman have the right to live in the fertile land, while the followers and
descendants of Tipu have no rights.

The statement made by Kateel has two major implications. One, the followers of Tipu,
whether they are Hindus or Muslims, are not eligible to live in Karnataka. Second, the
kith and kin of the Tippu family whom he called as descendants should be sent back to
their home. Unfortunately, he forgot to tell which home?

Kateel being a Member of Parliament needs to abide by the Constitution and its core
values.

The Constitution also lays down certain fundamental duties to its citizens. Kateel also
being a citizen has certain fundamental duties such as cherish and follow the noble
ideals that inspired the national struggle for freedom; uphold and protect the
sovereignty, unity and integrity of India; promote harmony and the spirit of common
brotherhood among all the people of India transcending religious, linguistic and regional
or sectional diversitie; to renounce practices derogatory to the dignity of women; and
value and preserve the rich heritage of the country’s composite culture abide.

If we examine the controversial statement made by Kateel in the context of above
mentioned constitutional values, he not only violated the Constitution but also failed to
discharge his constitutionally bounded duties as a Citizen.

Firstly, the statement is very derogatory, objectionable and an attack on the very social
and cultural fabric of the Nation. Who is Kateel to declare that this is the land of Ram
and Hanuman Bhakts when the Constitutions say it is the land of all Indians.

Further, Article 15 of the Constitution of India forbids discrimination on grounds only of
religion, race, caste, sex, or place of birth. It applies Article 14’s general principle of
equality in specific situations by forbidding classifications made on protected grounds.

Kateel is not above the constitution to make such derogatory statements. It's completely
baseless and highly objectionable. Being a Member of Parliament who has taken oath
in the name of the Constitution, he violated the core values of the Constitution for which
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he deserves legal action. The people against whom he made such a derogatory
statement should file a complaint against him seeking legal action.

If not, it is time for the Constitutional bodies such as the Election Commission and the
National Human Rights Commission to register suo moto cases against an individual for
assaulting the dignity of a particular community. Using religion and caste to provoke
people on communal lines and spreading hatred day in and day out is a criminal
offence.

Second, his (their) effort to misinterpret history has been known for many years. The
attempt to distort the history to suit their interest is essentially for a political mileage
keeping an eye on the forthcoming Assembly elections. It is not a surprise.

They have been doing it time and again when an election comes. It is a good tool to
polarize people in terms of caste, religion and god. It is time for the people of the state
to say it aloud that history is not an arbitrary narrative where myth can override the facts
and they will not be carried away by such attempts by the communal forces.

The only way to snub and discourage these kinds of anti-human and religious
fundamentalist tendencies for the sake of power is to raise public voice against such
divisive forces. People should publicly condemn and shame such individuals and
groups for using such narratives to divide people on the communal lines.

They should reiterate that international Human Right legal instruments on Civil and
Political Rights and also the nation state constitutions establish that the authority to
govern shall be based on the will of the people as expressed in periodic, free and fair
elections.



HINDU, Chennai, 20.2.2023

Page No. 12, Size:(9.55)cms X (7.91)cms.

Christians demand national-level
panel to redress ‘targeted violence

Special Correspondent
NEW DELHI

Members of the Christian
community on Sunday
staged a protest at Jantar
Mantar here to draw the at-
tention of the government,
judiciary and civil society
to the “rising incidence of
crime against the
community”.

They will be sending a
memorandum to President
Droupadi Murmu, asking
for a National Redressal
Commission headed by a
retired Supreme Court
judge to address the issue
of “targeted” violence
against the community.

The memorandum,
which was signed by the
community members on
Sunday, said, “Continued
waves of vile hate speech
and targeted violence have
buffeted the Christian

Call for action: Christians in New Delhi protesting on Sunday

against the violence against the community. SUSHIL KUMAR VERMA

community in recent
years, and in particular in
202223. The violence
seems to have reached a
crescendo in January and
February 2023.” The Unit-
ed Christian Forum, a hu-
man rights groups, record-
ed 598 incidents of
violence against Christians
in 21 States till the end of
December 2022, a press re-

lease issued by the com-
munity said.

The States of Uttar Pra-
desh, Chattisgarh, Madhya
Pradesh, Uttarakhand,
Karnataka and Jharkhand
were of particular con-
cern, it noted. It flagged re-
gistration of malicious
FIRs, non-registration of
FIRs despite complaints
filed by victims, and illegal

detentions as chief
CONCETITS.
The memorandum

sought the strengthening
of human rights monitor-
ing mechanisms, including
the National Commission
for Minorities and National
Human Rights Commis-
sion, speedy closure of cas-
es where false allegations
had been leveled against
Christians, and the consti-
tution of a national redres-
sal commission headed by
a retired Supreme Court
judge with representation
of the community.

One member of the
community said: “We are
being accused of forcibly
converting people to Chris-
tianity. Churches are being
attacked, our people are
being beaten up and ar-
rested. The community
members are living in a
constant state of panic.”
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BJP leaders behind illegal coal mining in Assam: Assam Jatiya
Parishad

https://www.thehindu.com/news/national/other-states/bjp-leaders-behind-illegal-coal-
mining-in-assam-ajp/article66528983.ece

The Assam Jatiya Parishad said rat-hole mining is being carried out under the noses of
police, forest and local administrative officials despite an NGT ban from 2014

Some Bharatiya Janata Party (BJP) leaders are behind illegal coal mining in Assam, a
State-based political party has alleged in a set of memorandums on February 16.

The Assam Jatiya Parishad (AJP) submitted a petition each to the President, Vice-
President, Prime Minister, Chief Justice of India, the National Green Tribunal (NGT), the
National Human Rights Commission and the Leader of the Opposition in the Rajya
Sabha.

AJP president Lurinjyoti Gogoi and general secretary Jagadish Bhuyan said illegal rat-
hole coal mining has continued in Assam besides Meghalaya and other north-eastern
States with the alleged patronage of the BJP leaders and in collusion with officials
despite a blanket ban on such type of mining by the NGT in 2014.

Rat-hole mining involves the digging of very small tunnels, usually only 3-4 feet high,
which workers enter and extract coal from.

In the memorandum, the AJP leaders said the coal mined and transported illegally in
Assam is worth about ¥2,000 crore per month. While this is causing large-scale damage
to the environment, a bigger issue has been tax evasion, they pointed out.

“In 2014, the NGT banned the rat-hole mining method. But unfortunately, it is continuing
unabated in the Tinsukia and Karbi Anglong districts of Assam,” they alleged.

They said a probe panel headed by a retired judge of the Gauhati High Court and
instituted by the State government, reported the continuation of the illegal rat-hole
mining activities.

“The report of the commission highlighted the danger of deforestation,” they said.

The AJP said after the locals, various organisations and environmental activists had
staged widespread protests against illegal coal mining, the authorities on August 7,
2022, issued prohibitory orders restricting the entry of unauthorised persons to the
reserved forest areas of Lekhapani, Tirap and Tipong (Tinsukia district). But the illegal
activities have continued, the party said.

“The involvement of some politicians belonging to the BJP is an open secret in Assam...
These politicians reportedly influence the authorities to issue entry passes to traders for
the extraction of coal. The politicians receive a cut for every truck that exits the area...
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We have reasons to believe that such illegal mining is continuing at the behest and
patronage of the State government,” the AJP said.

The party urged Prime Minister Narendra Modi to initiate appropriate action against
government officials and politicians patronising illegal mining and transportation of coal.
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Mamita murder: NHRC
ATR from B’ngir SP

seeks

RAJESH BEHERA
B BHUBANESWAR

The National Human

Rights Commission (NHRC)
has sought for detailed Action
Taken Report (ATR) from
the Superintendent of Police,
Balangir district, in the matter
of Mamita Meher murder
case,

The NHRC also directed the
SP to submit the ATR within
four weeks, including details
of compensation paid to the
nextofkin (NOK) of deceased
victim Mamita.

Seeking intervention of the

apex rights panel of India,
Supreme Court lawyer and
activist Radhakanta Tripathy,
contended that in October
2021, Mamita, who was a
teacher, went missing. After
about 10 days of her missing,
her mutilated half burnt body
was exhumed from under 10
feet in the playground of the
school, where she worked. The
police could not get clue on
the victim’s murderer, neither
was any appropriate legal
action taken and
compensation provided to the
NOK of the victim.

The petitioner requested the

Commission for proper
investigation, action against
the errant police officials and
Rs 50 lakh compensation to
the NOK.

On 22.09.2022 the NHRC
had directed to the
Superintendent of Police,
Kalahandi, to submit ATR in
the matter within four
weeks. Pursuant  to the
direction of the Commission,
the Superintendent of Police,
Kalahandi, vide
communication dated
21.10.2022 submitted a report
wherein it was submitted that
ASP, Kalahandi inquired into

the matter. The victim was
murdered  within  the
jurisdiction of Sindhekela PS
of Balangir district and
Sindhekela PS Case No. 97
dated 13.10.2021 u/s 366/
302/201/120(B) TPC
registered and charge sheet was
filed in the court for trial.

It is further submitted that
the investigation of the case
was taken up by the Balangir
Police and except rendering
necessary assistance to the

was

Balangir Police as and when
sought for, the Kalahandi
Police had no role in the
investigation of the case.
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SIS B¢ A feRTaa o 60 quiTy sufer 1 Hia araa § 11 YRl ot a3t foean

https://www.vibesofindia.com/hi/junagadh-court-acquits-11-cops-in-2019-custodial-
death-of-60-yr-old-man/

TG # AfSRSE 3feTad = 2019 H Uh 60 IHT aafad Bt fierad H g3 &idd Hid & A § Jaff 11
R qfere il ) SR S §UHIHA &) §ig I 3T B 1 U8 Tyl

fUsd I 11 TdeR B R 1A SR Uifsd &1 Hid & 91 IaRA 31 gf¥ Fd gu AP
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UReATCH &1 RORE IR WRT 611 3T 39 g1 &t il S & KUl &1 “Sq-eR! ¥ &
TR T AT ST A BT T, “3NT & U I8 A &1 Uadh] YR ¢ & Tad gRIVE FUTHTS
ST & 1Y SNTE 4 Y fedion gfera Rem & aRrdte o1 78 4t 3= g < 18 <t gfer
R & SR I TN e Bl IH! Hid & e IR e/ a1 8 | 98 Jad & AHANISGRI &
I D1 Teb SfeId HIHAT 8, STeT 37 RIAGR H3HTao &b §haR g

TR A 78 ot A& o fos ToRTd TRHR & T g & W1 ¥ 8 9«8 & iR RO
gt Nfew o faar S i o 71 Hifsd uRaR &1 7.5 RIS BT GG 3 BT 31 fear S|

gTaTioh, S[TTG ANRCTd PIc & ATd HfoRee foTR Hgdl ®I SGTEd o 29 TAeR 2022 B TSI
®! fauar wfied wE Tael & seEd H Ude WM & 918 & g 3u-Afiersl (psis) Afed 11
Wﬂﬁaﬁmmlwqﬁwm(judicial enquiry)ﬁﬁﬁéﬁmﬁ@w
o fexraa & ara1 1 H18 Ted el ¢ | ST AT &1 &g fhar S g |

28 3T, 2019 B! TANTG WER & Y ST gfery M H ool THSTSR & 3R, Solf=aT, T
HICTATATST 3R 10 3T AN P SANTE TR & AERI A8 R [T 3urdde & ury It ufsar
I HRAT IR W 16 3R 2019 B! AT ATHIT 2 T TP Goi- Gierd aral - 337 ferar o

TH3HTSIR & FHeT T § [ gferaamd 3 12 Al &, ot fegTel AeigR 3, SANTe & Y f&diem gfer
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NHRC seeks report on abduction, murder of Mamita Meher

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-on-abduction-
murder-of-mamita-meher/articleshow/98064750.cms

BHUBANESWAR: The National Human Rights Commission (NHRC) has sought a
detailed action taken report from Balangir SP in the matter of the Mamita Meher murder
case within four weeks. It has also sought a report on compensation paid to the next of
kin of the deceased.
The Commission issued this notice on Friday after hearing a petition filed by lawyer and
human rights activist Radhakanta Tripathy on October 20, 2021. The petitioner alleged
that Meher, who was working as a teacher at a school in Kalahandi district, went
missing on October 8, 2021. After 10 days, her mutilated half-burnt body was exhumed
from the playground of her institution.

The complainant, a family member of Meher from Balangir district, had suspected the
school committee chairman Gobinda Sahu as the culprit. He had requested the
Commission for proper investigation, action against the errant police officials and Rs 50
lakh compensation to next of kin of the deceased.

The NHRC took cognizance of the matter on September 22 last year and directed
Kalahandi SP to submit an action taken report in the matter within four weeks. As the
victim was murdered within the jurisdiction of Sindhekela police station in Balangir
district, investigation of the case was taken up by Balangir Police. “Except rendering
necessary assistance to Balangir Police as and when sought for, Kalahandi Police had
no role in investigation of the case,” said the Kalahandi police’s report submitted before
the Commission.

After this, the NHRC issued a direction to Balangir SP to submit an action taken report
in the matter, within four weeks, including details of compensation paid to the next of kin
of deceased victim, if any.

Mastermind of the case Gobinda Sahu, who was arrested by the Balangir police,
allegedly died by suicide on December 20 last year. The incident happened inside
Kantabaniji jail in Balangir district. Odisha director general of police Sunil Kumar Bansal
had ordered a Crime Branch probe into the matter.

This high-profile case had rocked the state. Opposition parties had demanded the
resignation of former minister of state for home Dibyashankar Mishra for his alleged
involvement in the case.
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